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Orderdted26-3-9P. 

170/99. 

Fcil r weeks time is all a'ed to 

file 	 170/99 is accordingly disposed 

- 

of .>x 

Fl 

13Wj 99.. 

La med dci timal S t-anG iUC Counsel 

wants tieieeks time to obtain jnstructiOfl.It is 

submitted by the learned cinselfmr the, petit!ener-

that in the meen time, Certaifl promotions are coing to 

be given which will affect the petitiacer adversely. 

In viLw of this, he w 	h ants a sort adjourned .Iuvieu 

of this the matter is posted to 64.99 for c :nsi•ering 

the 1I 135/99. 

vice- 

lie mber(Ju-al.) 
6.4.99 

iearried counsel for the petitioner who has filed 

(..35,/99 is not present nor any requestmade on his 

behall seeking adjournment. Shri 5.Eehera, learned 

ddl.Sanding Counsel has filed M.-. seekino three 

weeks time to file counter to O.A.  The prayer is 

allowed. 1"'..i35/99 is posted to 12 .5.i999 for 

consieretjon on which date counter to C.-. shall be 

fi1c with copy to other side.  
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